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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. i

APPEAL No. E/1287/2012-EX|DB] With
CROSS Application No. B/CROSS/2574/2012

(Arising out of Order-in-Appeal No. 64/CEAPPL/AKNP/2012  dated
06/03/2012 passed by Conumissioner of Central Fxcise & Customs
{Appeals). Kanpur)

Commissioner of Customs & Central Excise,

Kanpur Appellant
Vs.
M/s Gail India Ltd. Respondent

Shri Gyanendra Kumar Tripathi. Assistant Commissioner (AR).
for Appelian
Shri Kartikeya Narain, Advocate, for Respondent

CORAM:

Hon’bte Mr. Ashok Jindal, Member (Judicial}
Hon'ble Mr. Anil G. Shakkarwar, Mcember (Technieal)

Date of Hearing & Date of Decision

FINAL ORDER NO.. 78 2 39/ 2048 . o4
i

Per: Ashok Jindal
impugned opdery/y
TR A
wherein 1d. (Commissioner) Appeals has allowetkCenvat ”g:,re'ftiit

on Security Services availed by the respondent for residential

township of thelr employees.

2. Heard the parties and considered the submissions.
3. As we note that the issue is covered by the respondent’s

own case, in the case of Commissioner of Central Excise,
Kanpur Versus Gail India Ltd. reported at 2017 {52} STR 30

(Tri. -~ Allahabad), wherein this Tribunal has held that on the

o~

T



2 Ex. Appeal No. [287712-DB With
CROSS Application No. 2374712

same service, the respondent is entitled to avail Cenvat credit
for the Security Services received —at  residential
colony/township constructed for providing residence to
employees, Therefore, we do not find any infirmity n the
impugned order and uphold the same.

4, In result, we dismiss the appeal filed by Revenue. Cross

Objection also stands disposed of in the above terms.

(DHetated i Court}
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